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1 et 387 | fasft 956 0.0956 T TATEY THAATE HITATE
2 Trer 386 | fastr 372 0.0372 o T THAATS ZHITATS
et 388 | fasft 446 0.0446 T TATLY qITATE THANTS
LG I IECIEE I ES
AT AL TATATS
4 TreT 412 | o=t 303 0.0303 T AT AT TATATS
TATL SATLAT TATATE
AT e aerars
5 et 413 | faft 475 0.0475 T T R TE veere
TRATSHAT  yeTiad A i 2552 0.2552
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MINISTRY OF RAILWAYS
[North Western Railway (Construction Organization)]
NOTIFICATION
Jaipur, the 7th July, 2026

S.0. 3692(E).— Whereas, by the notification of the Government of India, in the Ministry of Railways (North
Western Railway, Construction organization), Notification number, S.0. 5279 (E) dated 18th November, 2025
published in Gazette of India, Extraordinary, Part Il, section 3 Sub-section (ii), dated the 19th November, 2025
(hereinafter referred to as the said notification) and issued under sub-section (1) of section 20A of the Railways
(Amendment) Act, 2008 (11 of 2008) (hereinafter referred to as the said Act), the Central Government declares its
intention to acquire the land specified in the schedule annexed to the said notification for the purpose of execution,
maintenance, management and operation of "'Luni-Samdari-Bhildi Doubling Railway Project (Special Rail
Project) of the District Vav Tharad in the state of Gujarat.
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And whereas, the substance of the said notification was published in daily newspapers namely “ Sandesh,
Divya Bhaskar, Gujrat Samachar ” and “Times Of India” dated 28th Nov. 2025 under sub section (4) of section 20A
of the said Act;

And whereas, no objections have been received by the competent authority within the stipulated time period
regarding the surveys of the villages mentioned in the schedule attached to this notification.

And, whereas, in pursuance of sub-section (1) of section 20E of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority, and in exercise of the powers
conferred by sub-section (1) of section 20E of the said Act, the Central Government hereby declare that the land
specified in the schedule annexed hereto shall be acquired for the aforesaid purpose;

And, further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government herby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed
hereto shall vest absolutely in the Central Government free from all encumbrances.

SCHEDULE

Brief details of land with or without infrastructure in Lakhani Taluka of Vav Tharad for Luni-Samdari-Bhildi
Doubling (Special Railway Project) in Vav Tharad Division of Gujarat State

Acquired Acquired

Sr. Village Survey | Type of Area Area Nature of Name of Land owners
No. No. Land . . Land
(in Meter) (inHa)
1 | Godha | 387 | Private 956 0.0956 | Agriculture Rabari Gamanbhai
Hamirbhai
2 Godha 386 Private 372 0.0372 Agriculture Rabari G_aman_bhal
Hamirbhai
3 | Godha | 388 | Private 446 0.0446 | Agriculture Rabari Bhurabha
Gamanbhai

Rabari Savitaben Valabhai
Rabari Varjuben Valabhai
4 Godha 412 Private 303 0.0303 Agriculture Rabari Jajuben Valabhai
Rabari Jabuben Valabhai
Rabari Liluben Valabhai

Rabari Hiteshbhai

5 Godha 413 Private 475 0.0475 Agriculture Panchabhai

Total area to be Acquired: 2552 0.2552

[F. No. NWR/HQ/S&C/443599200 Vol. XXV]
VIVEK SAXENA, Chief Administrative Officer (Const.)
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